
In The Court of Smt. Priyanka Saikia, JMFC, 

Sonitpur, Tezpur 

 
Case No: Title Suit 110/2022 

Sri Jadav Tamuli –vs- Sri Parag Das 

 
26.09.2022 

Plaintiff is represented.  

Seen a petition vide petition No.1958/2022 filed by 

the plaintiff side under Order XXII Rule 1 & 3 of C.P.C. to 

substitute the legal heirs of deceased plaintiff by amending 

the plaint. 

 The petitioners have stated that the sole plaintiff 

suddenly died just one month ago leaving behind the 

following persons as his only legal heirs :-  

i) Anjali Tamuli (wife) 

ii) Sukanya Tamli (daughter)  

iii) Kaushik Tamuly (son)  

 It is stated that the present petitioners are the only 

surviving legal heirs of the sole plaintiff. Hence, prayer is 

made to substitute the legal heirs in place of sole plaintiff. 

 Perused the case-record and heard.  

 Perusal of the case record, it reveals that the date of 

death of the sole plaintiff is mentioned to be one month 

ago. 

 On the last date the defendant has stated that he 

has paid due rent and vacant the possession of the suit 

premises delivered and does not want to contest the suit. 



 Considering all aspects, I deem it fit to allow the 

instant petition.  

 Let the names of legal heirs be entered into the 

cause title of the main suit with red-ink by the Bench 

Assistant.  

 The petition 1958/2022 is disposed of. 

 Seen another petition vide petition No. 2165/2022 

dated 26.09.2022 under Order XXIII Rule 1 filed by the 

legal heir of the sole deceased plaintiff for withdrawal of 

the suit on the ground that defendant have already 

vacated the suit house and has already paid arrear rent to 

the one of the plaintiff, Smti Sukanya Tamuly, and she has 

taken delivery of possession of the suit room and hence, 

the plaintiff is no longer willing to proceed with or 

prosecute the suit and intends to withdraw the suit. 

 Heard the plaintiff personally and learned counsel for 

the Legal heir of the sole deceased plaintiff. 

 Perused the case record. 

 Considering the facts stated in the petition, the 

prayer made thereon is allowed without a liberty to file a 

fresh suit against the present defendant on the same 

ground as of this instant suit. 

 Accordingly, the suit stands disposed of on 

withdrawal by the Legal heir of the sole deceased plaintiff. 

 

 

 

 

 


